
IN THE CENTRAL ADMINISTRATIVE TRIBU1JAL 	L!3'DERABAD  BENCH 

AT 1-IYDERABAD 

QA.1170/93 	 date of decision 	22-9-93 

Between 

N. Piallaiah 	 j 	Applicant 

and 

The Superintendent of Post Offijes 
hiarangal Division 
warangal 

The Director General 
Dept. of Posts 
New Delhi 	 Respondents 

Counsel for the applicant 	 Krishna Devan 
Advocate 

Counsel for the respondents 	 N.U. Ramana, Audi. SC 
I 	for Central Government 

C DRAM 

HON. MR . JUSTICE U. NEELADRI RAO, VICE CHAIRMAN 

HON. MR . P.T. THIRUVENGADAM, MEMBR (ADMINISTRATION) 

Ju.daiènt 

( As per Hon. Mr. P.T.Thiruvengadm, Member (Adrin. ) 

Heard Sri Krishnadevan, learhed counsel for the applicant 

ac-ti Sri NU. Ramaria, learned coune1 for the respondents. 

2. 	The applicant was working 851 Postman (LGD) in Dornakal 
I 	 F 

Post office, Warangal Division. IHe was selected as Postal:' 

Assistant in the Departmental exajm held in the year 1988. 

prior to appointment in the promdtional cadre, the applicant 

underwent induction training Prod 17-7-1989 to 6-10-1969 in 

PTC, Nysore. The  training progr4rne is residential and the 

H 
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o 
hnard and lodging at the TrainingInstitute are compulsory. 
This OA has been filed ror re1mouraeucti. 

and eth Daily Allowance for the 
Priod 

 of training as above 

as the same was not allowed by the administration 

(Respondents) 

3. 	In accordance with the Government of IndiS Orders 

quoted below S.R. 164 at Item (5)3 of J.he- Swamy's Compila-

tion of F.R. and SR, Part-Il, Trvel1ing Allowances, at 

page-192, outstation partictpantA in cases as above are 

eligible for actual expenditure on board and lodging plus 

*th of Full DA. Hence, the applIcant is entitled for the 

amount claimed by him. The above point has been squarely 

covered in the order by this iriknai in OA.741/93. Accord-

ingly, the applicant is entitled for reimbursement of mess 

charges plus Ith DA for the traiping period at PTC, Nysore, 

from 17-7-1989 to 6-10-1989, as rayed for. It is needless 

to add that any amount paid towrds the reimbursement of 

the above charges already by theadmiiistration can be 

deducted. 

4. 	This order has to be implethented within a period of 

three months from the date of r+ceipt of the same. 

5. 	The OA is ordered accordinly at the admission stage 

itself. 	No costs. 

a 
A (p.1. Thiruvengadam) (ij 	Neeladri Rao) 

Nember(Admn) Vice-Chairman 	if  

thp 	ourt 	DepLy Re Dicta=in 

To 
The Suferintendent of Post Offices, 
Warangal Division, Warangal. 
The Director General, Dept.oflPosts,New Delhi. 

3.SkOne  copy to Mr.Krishna 1vanJ Advocate, 	CAT.Hyd. 
'Z 4. One copy to Mr.N.v.Rarnana, 	Addl.CGSC.CAT.I-fyd. 

S. One copy to Library, CAT.Hyd. 
6. One spare copy. 

pvm 
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TYPED BY 	 COMPARED BY.. 

CHECID BY 	 APPVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYLEPABAD BENCH AT HYDERABAD 

C- 
THE HON'I3LE MR.JIJSTICE V.NEELAJ)RI WAD 

VICE CHAIRMAN 

Nil. 	. 
THE HON'BLE WiR.A. .GORTHI ,:MEMBER(A) 

AN 	 . 

THE NON' BLE MR.T. FIJDRA5ZJGiAR REDDY 

AND 

THE HON'BLE MR.P.T.TIRUVENGADA.M:M(A) 

Dated: 	 -1993. 

ORDEW8tJD3MENT;  

M.A./R.A./C. A, No. 

in 

O.A.No. 

T.A,No. - 	 . (w.p. 	) 

Actui ted and Interim directions 
issukd  

Allowed, 

Dispo sed of with directiorjs 

Dimi4ed. 

Dismibsed as withdrawn 
ism4ssea for default. 

RejecLtth/Ordered. 	 5 
No order as to bosts. 




